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standing just like¢ your colleague: he is not
in the dock.

SHRI ANNASAHEB P, SHINDE: Sir.
thiss matter came up mainly because of
the technical position and the legality in-
volved in the case. But, as [ have already
stated. we are interested in settling the
matter even after the court’s judgment.
The hon. Member mentioned a loss of 5%
or so in grains. I express my difficulty in
this regard. Therc may be losses of grains
here and there. It may not be more than
2% —mostly it may come to 14%. In this
operation that may be the position any-
where in the world. [ may say that there
may be some weakness or some ({ailure
here and there. But, as far as the general
operations of the Food Corporation are
concerned, the impression should not go
round that there is something wrong with
the Corporatior. That impression of the
hon. Member is not correct. 1 would
request the hon. Member not to make such
remarks which are not justified by facts.

-

12.25 Hrs.
PUBLIC ACCOUNTS COMMITTEE

HUNDRED AND FORTY-FIRST, HUNDRED AND
Firmietd, HUNDRED AND FIFTY-THIRD AND
HUNDRED AND SIXTY-SIXTH REPORTS.

SHRI JYOTIRMOY BOSU (Diamond
Harbour); Sir. I beg to present the
following Reports of the Public Accounts
Committee : —

(1) Hundred and forty-first Report on
action taken by Government on the
recommendations contained in their
Hundred and Nineteenth Report on
Chapter III of the Report of the
Cmptroller and Auditor General of
India for the year 1971-72, Union
Government (Civil), Revenue
Receipts Volume II, Direct Taxes
relating to Income-tax.

(2) Hundred and fiftieth Report on ac-
tion taken by Government un the
recommendations contained in their
Fifty-first Report on Chapter IV of
the Audit Report (Civil), Reveaue
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Receipts. 1970 and Report of the
Comptroller and Auditor General
of India for the year 1969-70, Cen-
tral Government (Civil), Revenue
Receipts relating to Income-Taa,

(3) Hundred and fifty-third Report on
action taken by Government on the
recommendations contained in their
Hundred and twenty-eigth Report
on Chapter II of the Comptroller
and Auditor General of India for
the vear 1971 to Union Govern-
ment (Civil), Revenue Receipts
Volume II Direct Taxes relating to
Corporation Tax.

(4) Hundred and sixty-sixth Report on
Ban on Trade with Portugal and
B.O.A.C. Gold Smuggling Case.

12.27 HRrs.

COMMITTEE ON PUBLIC UNDER-
TAKINGS

SIXTY-SIXTH REPORT AND MINUTES

SHRI NAWAL KISHORE SHARMA
(Dausa): 1 beg to present the follow-
ing Report and Minutes of the Committee
on Public Undertakings:

(i) Sixty-sixth Report of the National

Seeds Corporation Limited.

(ii) Minutes of the sittings of the Com-
mittee relating to the above Report.

12.27 HRs.
MATTERS UNDER RULE 377

(i) Political and constitutional issues
raised by Shri Mange Ram's resig-
nation from the Executive Council
of Delhi Metropolitan Council.
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“There shall be an Executive Council
consisting of not more than four members,
one of whom shall be designated as the
Chief Executive Councillor and others as
the Executive Councillors to assist and
advise the Administrator in the exercise of
his functions in relation to matters
enumerated in the State List or Concurrent
List except in 30 far as he is required by
or under this. Act to exervise his functions
ot any of them in his discretion or by
under any law to exercise any judicial or
quasi-judicial functions.” ~
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1. Award of a contract to a  private
party for the supply of liquor against the
advice of Shm Mangeram.

2. Interference by the LI, Governor in
the matter of sanctioning of a cinema house
near a mosque in the Shadara area against
the advice of Shr1 Mangeram and in the
face of citizens’ protest.

3. The Delhi Smali-scale Industrial Cor-
poration, instead of carrying out its duties
has engaged in extravagance, waste and
squander mania. A sum of Rs. 15 lakhs
was passed on to this Corporation in total
disregard of the conditions laid down by
the Executive Councillor and this was done
despite the fact that a sum of Rs, 2 crores
earmarked for an employment scheme had
been diverted to purchase steel in which
funds haye been locked and a loss is likely
to be sustained.
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4. A most scandalous interference by the
Lt. Governor has been in regard to the
recovery of the sales-tax charged by the

4ilk traders to the customers. This amount
of sales-tax arrears exceeds Rs, 5 crores.
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(n) Shortage of drinking water in
Madras and Madurai cities.

3

~

SHRI R. V. SWAMINATHAN

(Madurai): Sir, | want to raise a very
important matter regarding the extra-
oirdinary situation which prevails in the

city of Madras and Madurai on account
of the acute shortage of drinking water.
Sir, this has also been highlighted in
yesterday's T.V. and All India Radio
programmes. I may say as far as the situ-
ation of water supply in the city of Madras
15 concerned it is a complete breakdown
and the problem is beyond the reach of
the local Government and the Corporation
authorities. They are not able to cope
with the situation. Many people do not
get water for three to four days together
The situation should be tackled by the
Government of India and the help of the
Army may be sought for this by deploying



